
9539 Factories (Amendment)  5 AUGUST 1955 Benare* Hindu Univenity 9540
Bill

Mr. Deputy-Speaker: The hon. Minis­
ter has said already that it is in the 
concurrent list and therefore he wants 
to consult the various State Govern­
ments. So far as the Central Govern-1 
ment Is concerned, it does not find any ,’ 
difficulty in accepting the limited pur-- 
pose of the Bill. So far as the Indian 
Registration (Amendment) Act is con­
cerned, this need not go before the Law 
Commission. It is only a question of 
time. Under the  circimistances. tba 
hon. Member moves for leave to with 
draw the Bill. Is the House agreeable 
to leave being granted to withdraw the 
Bill?

Hon. Members: Yes.

The Bill was, by leave, withdrawn.

FACTORIES (AMENDMENT) BILL

(Substitution of section 50)

Sbrimati Bcbo dukraTmrtty: I have 
got permission from Shri A. K. Gopa- 
Ian not only to introduce this Bill, but 
also to pilot it in this House. I request 
chat 1 may be allowed to introduce the 
Rfll

Mr. Depnty-Speaker. The practice 
has been that if any hon. Member is 
not able to.be present to move for 
leave to introduce a Bill, he can autho­
rise any other Member to do so, but 
on one condition, namely, that the sub­
sequent  stages of the Bill are also 
entrusted to that particular person 
who is authorised to make the motion. 
In this case, the authorisation is there 
and there is no difficulty.

Shrlmatl Rena ChakrmTaitty: I beg
to move for leave to introduce a Bill 
further to amend the Factories Act 
1948.

afr. Depnty-Speaker:  The question
U:

“That leave be granted to Intro­
duce a Bill further to amend the 
Factories Act, 1948-.

r?i« motion was adopted.

Stulmatl Renn  Chakravartty:  T
introduce the BilL

(Amendment) Bill

WORKMEN’S COMPENSATION 
(AMENDMENT) BILL

(Insertion of new section 3A)

Shrimatt Rena ChakraTartty: I beg.
to move for leave to introduce a Bill 
further to amend the Workmen̂ Com­
pensation Act, 1923.

Mr. Depnty-Speaker: The Bill is izr 
the name of Shri A. K. Gopalan.

Shrimati Renn Chakravartty: 1 have
already obtained permission.

Mr. Depnty-Speaken  The questioa

"That leave be granted to intro­
duce a Bill further to amend the 
workmen’s  Compensation  Act. 
1923".

The motion was adopted.

Shrlmatl  _
introduce the Bill.

Renn  Chakravartty:

CHILjy MARRIAGE RESTRAINT 
(AMENDMENT) BILL

(Amendment of sections 2 and  4>

Pandit Thaknr Das Bhargnva: 2
regret very much that advised as I anr 
I do not want to make this motioi> 
today.

Shrimati Renn ChakrsTartty: Should 
he not withdraw the Bill?

Mr. Depnty-Speaker: The hon. Mem* 
ber cannot be compeUed to make the 
motion. He should move for leave to 
withdraw the Bill only if he has moved 
the motion for consideration. Thougb 
he has given notice, he has not moved 
it. It is as good as his being absent

BENARES HINDU UNIVERSITY 
(AMENDMENT) BILL

(Amendment of section 17)

Shri  Raghnnath  Singh  (Benare:̂ 
DIstt.—Central): I beg to move:

“That the Bill further to emend 
the Benares Hindu University Act, 
1915 be takea Into consideration.**




